
AGRARAYANA 14. 1908 (SA~.d) 

Under tbe curreDt Branch LicensiDI 
Policy the population coverage norm is 
-beiDa reckoned with reference to the develop-
ment block rather tban tbe whole district 
in order to remove intra .. district imbalances 
aDd to ensure an even spread of bank 
branches. Further. a spatial norm. tbat at 
leatt one bank office should be available 
within a distaoce of 10 Kms. h3S also been 
prescribed in tbe new policy. 

-Esp.llllo_ 01 Trade aetweeD ladl .... Italy 

-470. SHRIMATI MADHUREE SINGH: 
Will tbe Minister of COMMERCE be 
pleased to state : 

<a> whether the Italian businessmen 
have shown keenness to expand trade witb 
includin8 joint ventures in relevant areas; 

and 

(b) if so. whetber any concrete steps 
bave been taken in this direction and the 
d.tail. tbereof , 

THB MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKAR): (a) and (b) 
Besides tbe constant interDction of Italian 
businessmen with Indian trade and industry 
to Promote their cO~l1merciai exchanges, tbey 
have also been interested in promoting 
industrial collaborations and joint ventures 
witb Indian companies in addition, soft 
credits and technical assistance grants bave 
been available by Ita), for projects mutuaU, 
aareed upon. 

Direction to Re-Iostate Workers of 
KohlDGOr Mills. 

*474. DR. DATTA SA~{ANT: Will 
tbe Minister of TEXTILES be pleased to 
atate : 

(8) whethere tbe Bombay Higb Court 
bas recflDtJ, directed tbe Kohinoor Mills in 
Bombay to reinstate tbeir workmen with 
back "'aaes ; aDd 

(b) if so. the action taken by tb. 
National Textile CorporatioD in the matter ., 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) aod (b) A 
Statement is giveD below. 

Stat .... t 

Tho Third Labour Court. Bomba, had 
ordered tbat work sbould be asaianed to 
1654 workers of Kobinoor Mill. before 
25.10.1986. The Bombay Higb Court did 
Dot grant stay of tho order of the Labour 
Court. A social leave petition has beea 
filed in the Supreme Court io this rOlU'd. 

Scope for SettlDg up l_do .. H ........... 
Jomt V_turel. 

-418. SHRIMATI JAYANTI PATNAIK.: 
Will tbe Minister of COMMERCE be 
pleased to state : 

(8) whetber 1 bere iti a ,reat ICOpe for 
setting up Indo-Hungarian joint ventura 
in both countries; aDd 

(b) if so. the steps taken in reaard 
tbereto? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (8) and (b) 
Indo-Hungarian Joint Business Council has 
identified potential areas for promotina joint 
ventures. At the meeting 01 tbe Indo-
Hungarian Joint Commission the two sid_ 
have indicated th. areas of interest to them 
fo~ estab lilbiol jOint ventures. Specific 
decisions fer settina up joint ventura. 
however, caD be taken by trade and industrial 
oraanisations in the two countries bued OD 
commercial and economic consideration •• 

[Tran6Ia11on) 

De .... for Tralalag I.tltute for a..k . 
ElDplo,ees iD Uttar P ...... 

("479. SHa) BARISH RAWAT : Will 
the Minister of FINANCE be pleasea to 
state : 

(a) wbetber it il a fact tbat the lariat 
Dumber of branches of 'Various baoks .r. 
funetionio& in Uttar Pradesb i 


